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          Both the petitioners Rajarshri Ghosh and

Alaka Shyam have preferred the application u/s

13- B of Hindu Marriage Act praying for a decree

of divorce on mutual consent.

      It  is  contended  in  the  petition  that  the

marriage  between  the  petitioners  was

solemnized  on  19.04.2017 according  to  the

Hindu  Rites  and  customes.  After  few  days  of

marriage due to skin disease the petitioner no.2

the  husband  was  taken  to  Guwahati  for

treatment  as  his  condition  became  worsen.

During treatment though the wife petitioner  no.

1 accompanied the husband the petitioner no. 2

for  a  few  days,  but  thereafter  she  left  her

husband in Guwahati while her husband was in

critical condition and went to her parental house.

After this,  differences developed between them

and  their  relation  has  deteriorated  to  such  an

extent that it has became impossible for them to

live  together.  Since  the  month  of  October  of

2017  the  petitioner  no.  1  has  been  living

separately  in  her  parental  home.  Though  the

family members of both the petitioners had tried

their level best to resume their conjugal life, but



their  efforts  failed  and  ultimately  both  the

petitioners realized that their mariage has been

broken  irretrievably  and  there  is  no  chance  of

reunion  between  them.  Hence  they  have

mutually  agreed  for  the  dissolution  of  the

marriage by a decree of divorce.

It is also stated in the petition that as per

settlement between the parties, petitioner No.2

paid an amount of Rs. 2,50,000/- as permanent

alimony  in two installments to the petitioner no.

1.  Hence,  filed  this  petition  by  both  the

petitioners  for  a  decree  of  divorce  on  mutual

consent.

I have thoroughly perused the petition as

well  as  evidence-in-Affidavit  filed separately by

both  the  petitioners  narrating  the  averments

made in the petition. The petitioners are living

separately since October, 2017 and the present

application  was  presented  on  21.11.2019 i.e,

after  two  years  since  they  are  residing

separately.  Efforts  have  been  made  for

conciliation in court but failed.

Considering  all  the  above,  I  am of  the

opinion  that  both  the  petitioners  have  able  to

satisfy  this  court  to  have  a  decree  of  mutual

divorce. Accordingly, the petition is allowed. The

marriage  solemnized  on  19-04-2017 between

the  petitioners  be  dissolved  by  a  decree  of

divorce on mutual consent with effect from the

date of the decree.

Prepare  the decree accordingly. 

            Accordingly, this suit is disposed of.
 (I. Barman)
 District Judge
 Sonitpur,Tezpur


